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if 0, the detail th reof nd if 
not . tq r a on th,erefor;' , 

c) wb h r it is Iso ,' f ~t that 'Some 
irregu larities have be n o.bserved j~ \~h~ 

16 toral roll of the Union TeI.:ritory of 
elhi during the rec ",nt ejections to the 

Delhi Municipal Corp9ration and the 
tropolitan' Council; . 

(d) if 0, the detail thereof; and 
e) steps taken by Government in the 

matter? 

TH MINISTER OF LAW, JUSTIC 
A D COMPANY AFFAIRS ( HRI J -
GA ATH KAUSHAL): (a) aDd: (b). 
The Election Commis ion ha ' intimated 
that the electoral roll ' of all the OIl ti-
tuen ie in the country, xcept those in 
the tate of Assam, have been rev13ed 
with reference to 1-1-1982 as the qualify-
jng date. he qu stioD of revision of ~lec­
toral rolls with reference to 1-1-1983 as 
ih qualifying date is under consideration 
,of the Colll.Jl;1ission. 

As regards, the St te of A sam) the 
electoral rolls of all the As embly coo-
tituencies in the State of Assam [except 
for 114- Jona,i (S ) constituency) were 
r vi ed inten jvely in ] 979 with reference 
to 1·1-79 as the qualifying date. Th_ 
roUs of 114- Jonai (ST) COllStitu ney 
were however revi 'ed summarjJy as tbe 
inten ive revi ion could not be undertak n 
<;ine to heavy, floods· in the area. The 

lection Commission's order dated the 'lth 
January, 1983 made under section 21 (2) 
of the Representation of the People Act 
1950 indicating the circumstances in 
which the roll could not be revised after 
] 979, is laid on the a bl of the Hou. e " 

( c ) to (e). The £le~tion Commission, 
which i conc rned with elections to thf! 
Delhi Metropolitan Council has stated 
that ome comp] int were received by 
the ommi ion regarding orne irregulari. 
tie in the electoral roll. A tatement 
received from the Election Commis.)ion 

- howing the gist of the complaints is laid 
on the table a the 'House. [Placed in 
Pa,Utament Library: ;:See O. LT .. 6093]. 
83. The complaints, wherever neces 

ry were forwarded by the Commission 
to th Chief Electoral Officer, Delhi for 
hi report \ comment and it is for the 
Commis ion to take such steps I actian a 

it ay deem. fit after t!1.e r ceipt 
reportlcomment from the hi f 
Offie r '}):!thi. 

• ) "'" !Io'l .. 

So far a ele fons to th D Ihi Muni-
Chief ' CorpoJ:ation are concerend, 'the 
Chi f E1el..l0l'al t, )fr. ~ f'r D Ihi mlS c1 ;'lIrtic"t 
lhat no separat lectoral rolls are re-, 
pared and mainitited for holding elec-
tion t'J th I h.1Lc,Lpal Corporat i ~nl of 
Delhi. 
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Usc of Sa~ar baldi Rill for' smug ling 

2711. DR. VASA NT KUMAR PAN" 
OIT: Win the Minister of ENERGY be 
pleased to state: 

(a) whether permi sion was given to 
ONCC to two '''Sagar Shakti'" rig upto 
Bombay Harbour limits by South African 
flag hip "John Ross" from Robin Shipyard 
at Singapore in October, 1982; 

(b) wJ:tether Bombay Customs C)eized 
several pac ages bearing I name of top 
official of ONGC containing ontrabalJd8 
like Video, Cassettee recorders, TV s~ ts, 
electronic gadgets, .ete-.; 

(c) if so, the details of the packages 
and particulars Of persons labelled 0'1 
containers, with estimated value sejzed by 
cu toms who ided the r.ig anchored at 
Urban onlor about 15 October, 1982; 

(d) whether Landing rtificate with 
the Q'lanifest 0 goods carried on the board 
of the rig wa , obtained, if not, reasons 
therefor; 

(e) if so, whether there were 314 other 
packllge not included in the rnanife t liSL; 
and . 

.(f) ac~jon taken by Government on the 
whole episode and against tho e invo1 'led 
and responsible for using Sagar Shakti , 
for smuggling? ' 

THE l\IINISTElt OF STATE IN THE 
DEPA TMENT OF PETROLEUM IN 
THE MINISTRY OF ENERGY (SHRI 
GARGI SHANKAR MISHRA): (a) No, 
Sir. 

Written An weTS 

(b) to (e), 47 package valued at abou 
Rs. 3. 1 lakhs w r eized y th eus.to. s 
from the ri 'S gar hakti". 4 of -the e. 
packai~s bori abbreviated fbrm of n~mes 
of variou ONOe official. ackage · con-
tained various electronic item · , te '~iles, 
wearing appar 1~ hou~hold good ' etc . 
One pa kage in re pect c;>f which a '1 -nd-
ing certifica te had been produced wa 
released on payment of duty. 

ince th :! matter is being investiga d 
by the Customs authority it is not con~·· 
dered in public interest to di c10 e ' the 
na mes, at this stage. 

(f) he matter j being inve tigated by 
the ustoms authority ' and a Departtn."n-
tal enquiry is also being conducted by the 
ONGC. 
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